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STATE OF UTTAR PRADESH & OTHERS

RESPONSE ON BEHALF OF RESPONDENT NO. 3 IN COMPLIANCE

OF THE ORDER DT. 21.03.2025 PASSED BY THE HON’BLE

NATIONAL GREEN TRIBUNAL
[, Imraan Ali, aged about 45 years, S/o Mr. Usman Ali, posted as Regional

Officer. Uttar Pradesh Pollution Control Board. Jhansi do hereby solemnly

affirm and state as under:
That 1. the Deponent in the above captioned matter am fully conversant

A
1.
with the facts of the case and am competent and authorized to swear the
"
«
o/

present affidavit.
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That in the present matter. the issue pertains to the illegal mining of soil
upto the depth of 10-15 meters from the farmer's land by the Project
Proponent during the course of construction of Bundelkhand Expressway
project in collusion with the officers of UPEIDA. The allegation of the
applicant is that on account of said illegal mining, not only the quality of
road has suffered but illegally dug up pits are becoming a hazard, and
illegal mining in the fields of agriculturists has been done even without

their permission.

4. That the above captioned matter was last listed for hearing on 21.03.2025,
wherein the Hon’ble Tribunal directed as under:
“*_.4. It has been pointed out that EC of Rs. 1,34,25,000/- was imposed
upon the Project Proponent-Respondent no. 6 by order dated 10.03.2025
by the UP PCB (Page 2047) but it could not be demonstrated that while
calculating the EC the extent of illegal mining by the Respondent No. 6
was taken into account. Learned counsel for the UP PCB submits that

. this issue will be duly considered by the UP PCB and a fresh re;:/q/r!
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willbe filed before the Tribunal within two weeks. The UPPCB in the said
report will also disclose therestoration measures taken to ensure the area

where illegal mining was done is restored to its original position..."

FRESH SHOW CAUSE NOTICE BY UPPCB IN COMPLIANCE

OF THE HON’BLE TRIBUNAL’S DIRECTIONS

That in pursuance to the order dated 21.03.2025 passed by this Hon’ble
Tribunal, the UPPCB vide its letter dated 12.06.2025 has issued afresh
show cause notice for imposing an Environmental Compensation (EC)
against the M/s Gawar Construction, Limited, SF-01, JMD Galleria,
Sector-48, Sohna Road, Gurgaon-122001 (Haryana) in accordance to the
“Approach-2" of the Guideline dated 29.01.2020 issued by the CPCB for
imposition of Environmental Compensation titled “Recommendations on

Scale of Compensation to deal with the cases of illegal sand mining™.

IMPOSITION OF ENVIRONMENTAL COMPENSATION

That further in pursuance to the show cause notice dated 12.06.2025, the
UPPCB vide its letter dated 09.07.2025 has imposed an Environmental
Compensation (EC) of Rs. 2,76.99.185/- against the project proponent in

question.

A Copy of the letter dt. 09.07.2025 has been annexed herewith as

—

- ANNEXURE A-1. o




1V.

7

2205

ENVIRONMENTAL COMPENSATION DEPOSITED

That further it is also pertinent to mention here that with reference to the
imposed EC. the project proponent has deposited the total amount of EC
of Rs. 2.76,99.185/- on 14.07.2025 and informed vide letter dated
15.07.2025 to the UPPCB.

A Copy of the Letter dated 15.07.2025 has been annexed herewith as

ANNEXURE A-2.

SUBMISSION AND APPROVAL OF REMEDIATION PLAN

That it is pertinent to mention that UPPCB has written a letter dt.
10.03.2025 to the Project Proponent. That vide the said letter it was
requested to the Project Proponent for approval of the Remediation Plan
prepared by Dr. Devendra Kumar Agrawal, former Expert Member,
NGT, regarding illegal mining during the construction of the
Bundelkhand Expressway. That the letter further states that the said
Remediation Plan is agreed to with the condition that all remedial works
described in the plan shall be completed by the Project Proponent at their
own expense and a completion report of the said works shall be submitted
to the UPPCB.

A Copy of the letter dt. 10.03.2025 has been annexed herewith as

e
ANNEXURE A-3. C’)
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That in response to the aforementioned letter, the Project Proponent has
submitted a compliance report vide letter dt. 18.06.2025 with respect to
the stabilization of the boundaries of the borrow areas by reshaping the
vertical cuts to maintain an appropriate slope ratio and carrying out
extensive plantation of vetiver grass on the embankments to prevent
erosion and enhance slope stability in accordance with the Remediation
Plan.

A Copy of the letter dt. 18.06.2025 has been annexed herewith as

ANNEXURE A-4.

That the deponent is duty bound to fulfil the obligation which are
assigned under the law and directions passed by this Hon’ble Tribunal.
The Deponent is fully committed to ensure strict adherence to the orders
of this Hon’ble Tribunal and undertakes to faithfully comply with any
further directions or instructions that may be issued by this Hon’ble
Tribunal, without demur or delay. To upkeep the majesty of the Hon’ble

Courts of law is always the duty concern for deponent herein.

That in light of the above, the UPPCB has ensured necessary compliance

in strict adherence to the directions issued by the Hon'ble Tribunal A

o

-
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12. Hence, the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

Verified at JW

£l

DEPONENT

VERIFICATION

ook
on this 1|8 day of July, 2025, that the

contents of the above affidavit from paragraphs 1 to 12 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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UTTAR PRADESH POLLUTION CONTROL BOARD
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow -226010
Phone: 2720831, 2720828 Fax: 0522 - 2720764
Email: info@uppch.in - Web Site: www.uppcb.in
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" i 6. We further state that this matter has already heen settled/compounded in
terms of letter dated 29.11.2024 (by GCL) whereby GCL categorically denied any
wrongdoing and clarified that it did not wish to prolong the matter. Hence, without any
admission of wrongdoing by GCL, GCL requested that the matter may be compounded
and the levy (if any) may be charged on the sub-contractor, who was on site at the time.
Vide letter dated 04.12.2024, the Ld. District Mining Officer, Jalaun accepted the said
request and imposed a levy of iNR i,29,50,000/-. This amount was duiy paid by the sub-
contractor on 09.12.2024 and a letter of the same date was sent to Ld. District Mining
Officer, Jalaun informing him of this position.

7. Hence, imposition of Environmental Compensation for excessive mining by the
referenced Notice (for which compounding order has been issued by the respective
Mining Officer, Jalaun), is without any basis and ought to be withdrawn, since the issye
has already been put to rest. It bears repetition that apart from assumptions and
allegations, there is neither any material on record from the contemporaneous time, nor
any adjudication which finds any illegal or excessive mining by GCL. Moreover, for
argument's sake, if an excess quantity of earth has been extracted by our Sub-
Contractor, the Mining Department has already compounded the matter, and the
compounded amount of 31,29,50,000/- The said amount has been deposited by our
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Sub-Contractor with the Mining Department....... :
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gaferofta liefd e 23.11.2019 & A @ &g o7 71 9§ it Ag @ @
R T T &1 3 AT ERT M WeAed f&F1e 30.05.2025 S8 Ud ISR
81 & BRuT Fearia s w2

7E 5 =10 TS BRa arfdewu, 78 [ F AR 3N0T0 |t 556/2024 (30T
fRar g7 ITR o) A rewid gRIeHT e TR deaeaed fAfics, tHoumo-1,
SOWH0EI0 TeIRaT, Yex-48, WET I, TR1a-122001 (BRATUMS Feer § Sl Hgyor
g a1 & e CM-13011/10/2024-LAW-HO-CPCB-HO-CPCB-HO/5802
feeies 28.10.2020 BRI 5T A€ & a1g (WY1 fawor @ern o) srfefrr, 1981 & -
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ii. to initiate actions immediately for appropriate punitive action as applicable
under the law, including levying and realization of environmental compensation, for
violation of provisions of environmental laws as mentioned in above paragraphs, after

duly following the principle of natural justice:
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".....It has been pointed out that EC of Rs- 1,34,25,000/- was imposed upon the
Project Proponent - Respondent no. 6 by order dated 10-03-2025 by the UP PCB (Page
2047) but it could not be demonstrated that while calculating the EC the extent of illegal
mining by the Respondent No. 6 was taken into account. Learned counsel for the
UPPCB submits that this issue will be duly considered by the UPPCB and a fresh report
will be filed before the Tribunal within two weeks........ '- 4
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. Recommendations on Scale of Compensation to deal with the cases of
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Annexure-2
GAWAR CONSTRUCTION LIMITED
SF-01, JMD Galleria,
Sector-48, Sohna Road,
Gurugram - 122001 (Haryana)
Mob.: +91-7303504555
Ph.: (0124) 4854000
Fax : (0124) 4854001/02
Web.: www.gawar.in
E-mail : gcl@gawar.in

Date: July 15, 2025

Chief Environmental Officer,

Uttar Pradesh Pollution Control Board, Circle-2
T.C/12V, Vibhuti Khand Gomti Nagar,
Lucknow- 226010

Sub: Reply to notice/letter dated July 9, 2025

Ref: 1. Show Cause Notice dated June 12, 2025 bearing No. 29157/C-2/ NGT-
684/25
2. Our reply dated June 30, 2025
3. Your letter date July 9, 2025 bearing No.H 30006/C-2/ NGT- 684/25

Dear sir,

We, Gawar Construction Ltd. (“GCL”/ “we” / “us”/ “our” as the context may apply) draw
your kind attention to the captioned Subject and mentioned references.

The letter (Ref No.3) dated July 9, 2025 bearing ref no. H 30006/C-2/ NGT- 684/25 from
your good offices (the “Letter”) was received by us. By way of this reply (“Reply”), we set
out the steps taken in compliance of the Letter and also, the true and correct factual
position:

1. The contents of our letter dated June 30, 2025 (Ref No.2), which was sent in reply

to your letter dated June 12, 2025 (Ref No.1) are deemed to be incorporated as
part and parcel of the present Reply and have not been repeated for brevity.

The present Reply is without prejudice to our rights to submit a detailed reply on
merits to the Notice dated June 12, 2025 (Ref No.1) and/or the Letter dated July 9,
2025 (Ref No.3)- should the need arise.

By the Letter dated July 9, 2025 (Ref No.3), GCL been directed to deposit an
amount of INR 2,76,99,185/- (Indian Rupees Two Crore Seventy Six Lakh Ninety
Nine Thousand One Hundred Eighty Five Only) towards
compounding/closure/environmental compensation (“EC”) for alleged extra
mining of ordinary earth/soil.

-

+(~~  Pagetof3

Regd. Office : DSS - 378, Sector 16-17, Hisar - 125005 (Haryana)
Ph.: (01662) 2468117 2BN3A1 Fav : IN1RAZ) 24Anas
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. Inthe said Letter, it has also been stated that GCL's letter dated June 30, 2025 (Ref
No.2) is ‘weak’ and disregarded. We submit that the contents of our letter dated
June 30, 2025 (Ref No.2) are correct and reiterated. The fact is that the manner of
computation of the EC was arbitrary and that there has been no proof, specifics
or any adjudication that GCL has committed any wrongdoing. We once again
make it clear that GCL not carried out any illegal mining, as alleged or otherwise.
Nor is there any such admission in our letter dated June 30, 2025 (Ref. No.2).

. First and foremost, we humbly submit that we had no knowledge, belief or
impression of any illegal mining being carried out. The mining works inthe present
project were carried out by our sub-contractor M/s. Adarsh Badli Construction
Pvt. Ltd (“Adarsh”), having its office at D-403, GH-45, Alakhananda, GHS,
Gurugram (Haryana) and not by us.

. We are a prudent contractor which prides itself on timely execution of projects
and extending all cooperation with authorities. We make it clear that we have
never received any prior communication in respect of the accusations of alleged
illegal mining. Nor has there been an adjudication in accordance with law thatwe
have committed any illegal mining.

_ Nonetheless, since our company is business driven, we do not wish to prolong this
matter or escalate it to adversarial litigation. While we are firm in our position that
we have not committed any wrongdoing we would like 10 amicably resolve the
matter - making it clear that there has been no wrongdoing on our part.

. Having set out the true and correct facts, you may kindly note that the directions
in the Letter dated July 9, 2025 (Ref No.3) issued by your good offices have been
complied.

. It is brought to your kind attention that our subcontractor has deposited the
amount of INR 2,76,99,185/- as directed by way of NEFT/RTGS on July 14, 2025
with Transaction 1D: 250714235644218. A challan/receipt dated July 14, 2025
recording the said deposit was also generated/issued from the UP PCB’s ‘Online
Environmental Compensation Payment Portal. A copy of the payment
challan/receipt generated/issued from the UP PCB’s ‘Online Environmental
Compensation Payment Portal’ is enclosed as Annexure 1. A copy of the
NEFT/RTGS Bank statement is enclosed as Annexure 2.

Page20f3 N7
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10. Hence, in view of this compliance, we would request you to kindly consider the
matter closed and pass a final adjudication of compou nding/closure. This
compliance should close/compound and/or amicably settle, any and all matters
relating to and/or arising out of the notice dated June 12, 2025 (Ref No.1) and
present letter dated July 9, 2025 (Ref No.3) and any other notice/communication
and/or action which is not in the knowledge of GCL and all environmental/mining
issues related to works in Package IV (KM 149 to 200) and Package V (KM 200 to
250) of the "Bundelkhand Expressway" i.e. a 296.07km 04 Lane (extendible to 06
lane) access controlled Expressway starting in District Chitrakoot ang ending near
village Kudrail in district Etawah.

11. Accordingly, in view of the aforesaid compliance, itis humbly submitted that there
remains nothing against GCL or any of our sub-contractors.

12. We submit that the actions in the present matter i.e. compliance with the Letter
dated July 8, 2025 (Ref No.3) have been taken under the knowledge, belief and
understanding that it only to facilitate amicable closure/compounding. Any such
action does not amount to nor should be taken as admission of any guilt or
wrongdoing by GCL in any manner whatsoever., It is a settled position of law that
compounding a charge does not amount to admission of guilt or a conviction. The
purpose of compounding is to prevent litigation and encourage early settlement
of issues. In fact, the consequence of compounding is acquittal. It is in the
background that the present acts of compliance were undertaken.

13.The present Reply is without prejudice to our rights and remedies under law and
equity and does not amount to nor shall be construed as any admission of guilt or
wrongdoing. We reiterate and reaffirm our position that we have not committed
any wrongful/illegal mining (as alleged or otherwise).

We trust this is to your satisfaction and are happy to cooperate with your good offices
should anything else be required.

Yours sincerely
L]

(o

Authorized signatory

Page 3 0of 3
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UTTAR PRADESH POLLUTION CONTROL BOARD

e~ LIFE

Lifestyle for
Environment

Online Environmental Compensation Payment Portal

name mobile

GAWAR CONSTRUCTION LIMITED 9582807022

email industry_address

cecadmin@uppch.in SF-1,JMD GALERIYA, Sector-48, SOHANA ROAD, GURGAON-122001
nature_of _poliution regional_offices

Air Pollution Jhansi

district £C_Imposed_by_compliance

Jhansi NGT Order

amount_EC_imposed amount_EC_Imposed_word

27699185 Two Crore Seventy Six Lakh Ninety Nine Thousand One Hundred Eigh
amount amount_word

27699185 Two Crore Seventy Six Lakh Ninety Nine Thousand One Hundred Eigh
txnid Payment Date

eshf_6874fa54337d0167717562496724 14-07-2025

paymentMode Status

NEFTRTGS Success

Note :- Computer Generate Receipt & No Signature Required.

Powered by eshilsa
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ﬂ ICICI Bank

NEFT/RTGS Challan
Account Name: UTTAR PRADESH POLLUTION CONTROL BOARD

Account Number ; ICL5071423564421 8
IFSC Code : ICIC0000103
Bank Name : [CIC| Bank Ltd

Branch Name : RPC Mumbai

Date :14/07/2025

Total amount payable Rs :27699185.00

Payment Details Payer Details

PGAmount 27699185.00 Reference No eshf_6874fa54337da
16771752496724

Convenience Fee 0.00

SubMerchant Id 1677

GST 0.00

Notes:

1. Please verify content of RTGS/NEFT instruction slip generated for accuracy.
2. Post taking print out of RTGS/NEFT instruction slip, visit to your bank for remitting the fund through RTGS/NEFT.
3. You may also add Account Number as payee in your Internet Banking for remitting the fund through RTGS/NEFT.
4. While making payments ensure to:
i. Initiate the payment well before the late-fee is applicable and/or before the last payment due date.
ii. Avoid any mismatch/incorrect input of an Account Number or IFSC.
iii. Ensure to remit funds equal to the total amount, only.
iv. Avoid multiple payments with the same Account Number.
5. Any of the above error will lead to a failure/delay in the settlement or refund of the funds to the Merchant Account, for which ICICI
Bank will not be responsible.
8. For any refund/claim please contact your Merchant/institute, only.

Customer Copy (To be filled by Bank official)

Transaction ID : 250714235644218  Date : 14/07/2025
Paymode : NEFT/RTGS Challan Amount Collected : 27699185.00

Please check the status of the payment by login to

https://www.eazypay.icicibank.com/Transaction Status/




2216

Annexure-2 (ii)

Page No .0 |
H} HDFC BANK
Account Branch : PALM SQUARE SECTOR 66
We understand your world Address : GF 2 & 3, PALM SQAURE SECTOR-66
GOLF COURSE EXTENSION
GURGAON, HARYANA
M/S. ADARSHBADLI CONSTRUCTION PRIVATE LIMITED g:z"{’e : ﬁgﬁgiﬁi 122002
C/O ADARSHBADLI CONSTRUCTION PRIVAT Phone no. 18002600/18001600
GH-45 D-403 ALAKHANANDA CO GHS OD Limit : 6,300,000.00
- : Curren . INR
URGAON NE AN ™ ency :
GURGACN NEAR ANAND APARTMEINTS Email . AAJITGULIA@GMAIL.COM
GURGAON 122011 Cust ID : 117265517
HARYANA INDIA Account No . 50200034046077  Imperia
A/C Open Date : 04/10/2018
JOINT HOLDERS : Account Status : Regular
RTGS/NEFT IFSC: HDFC0009110 MICR : 110240492
Branch Code : 9110
Nomination : Not Registered Account Type : SUPREME CURRENT ACCOUNT(873)
From : 14/07/2025 To : 15/07/2025 Statement of account
Date Narration Chq./Ref.No. Value Dt | Withdrawal Amt. Deposit Amt. Closing Balance
14/07/25 | REF-CCAMAKEMYTRI-113830241682-1/7/25 000000000000000 | 14/07/25 370.00 -5,644,660.06
14/07/25 | A2AINTO1--A2A 24988559-00600350111290-AD 0000001147899292 | 14/07/25 1,000,000.00 -4,644,660.06
ITYA BIRLA CAPITAL LIMITED
14/07/25 | HIMALAYAN INFRACOP PRIVATE LTD BR 0000507144852617 | 14/07/25 13,558,474.00 8,913,813.94
14/07/25 | RTGS CR-ICIC0003889-M K E CONSTRUCTIONS ICICR52025071400 | 14/07/25 19,568,578.00 28,482,391.94
AND ENGINEERS P-ADARSHBADLI 681193
CONSTRUCTION
PRIVATE LI-ICICR52025071400681193
14/07/25 | NEFT - SBIN0000621 - C74811140725175623 HDFCN52025071454 | 14/07/25 11,387.00 28,471,004.94
- -32773022427 - TIRUPATI VEHICLES PVT 909566
LTD
14/07/25 | 113851942394/CCAMAKEMYTRIPINDIAPR 0000251959780409 | 14/07/25 20,060.00 28,450,944.94
15/07/25 | RTGS DR-ICIC0000103-UTTAR PRADESH POLLUT HDFCR52025071590 | 15/07/25 27,699,185.00 751,759.94
JON CONTROL BOA-CBX 805368
INTERNET-HDFCR520250
71590805368-C28416140725190018
STATEMENT SUMMARY :-
Opening Balance Dr Count Cr Count Debits Credits Closing Bal
-5,645,030.06 3 4 27,730,632.00 34,127,422.00 751,759.94
Generated On: 15-Jul-2025 11:02 Generated By: 117265518 Requesting Branch Code: NET
This is a computer generated statement and does
not require signature.
HDFC BANK LIMITED

*Closing balance includes funds earmarked for hold and uncleared funds

Contents of this statement will be considered correet if no error is reported within 30 days of reecipt of statemnent. The address on this statement

this statement.
State account branch GSTN:06AAACH2T02ZH1Z4

HIDFC Bank GSTIN number details are available at hups://www.hdfcbank.com/p
Registered Office Address: HDFC Bank House,Senapati Bapat Marg,Lower Parel

1etanli

ersonal/making-puym
1. Mumbai 400013

payment/goods-and-service-tax.

is that on record with the Bank as at the day of requesting
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2218,8)0c)25" GAWAR CONSTRUCTION LIMITED

SARhekiir&deria,
‘ = A\VA R Sector-48, Sohna Road,
Gurgaon - 122001 (Haryana)

: oS Ph.: (0124) 4854000
Construction Limited Fax. (0124) 4854001102
CIN: U70109HR2008PLC037773 Web: www.gawar.in

E-mail: gcl@gawar.in

GCL/Bundelkhand/F-509/AE/FY2025-26/3801 Date: 18.06.2025

To

The Regional Officer,

Uttar Pradesh Pollution Control Board,
Jhansi, U.P.

Sub: Development of Bundelkhand Expressway (Package-IV) From Baroli Kharka (Dist.
Hamirpur) to Saalabad (Dist. Jalaun) (Km 149+000 to Km 200+000) in the State of Uttar Pradesh
on EPC Basis. Submission of Progress Report Regarding Implementation of Remediation
Measures for lllegal Mining Sites -Reg.

Ref:

DM Office Jalaun Letter No. 1877/Khanij-M.M.C.-30, dated 08.11.2024

Mining Officer Letter No. 1904/Khanij-M.M.C.-30, dated 16.11.2024

Your Letter No. H20005/C-2/-684/24, dated 21.11.2024

Our Letter No. GCL/Bundelkhand/F-509/AE/FY2024-25/3649, dated 15.12.2024
Our Letter No. GCL/Bundelkhand/F-509/AE/FY2024-25/3686, dated 30.01.2025
Mining Office Letter No. 2287/Khanij-MMC-30, dated 19.02.2025

7. UPPCB Letter No. H25528/C-2/NGT-684/25, dated 10.03.2025

DU 0 Iyt

Dear sir,

We would like to draw your kind attention towards the directive received from your office,
instructing us to prepare and submit a time-bound remediation action plan in coordination
with the Mining Department and UPPCB, for the restoration of illegally mined sites observed
along the Bundelkhand Expressway (Package-IV).

In compliance with this directive, M/s Gawar Construction Ltd. engaged Dr. Devendra Kumar
Agrawal, Former Expert Member (NGT), as the Environmental Specialist to assess the
impacted mining areas and prepare a comprehensive remediation plan. This plan was duly
submitted vide our letter u/r (5) to the District Mining Officer, Orai (Jalaun) and your esteemed
office. The plan has since been reviewed and approved by both departments vide letter u/r
(6&7) respectively.

Accordingly, we have initiated the prescribed remedial measures as per the approved
remediation plan and in accordance with the guidelines of your office. Key remedial
procedures as outlined and adopted from the remediation plan i.e., Stabilizing the boundaries
of borrow areas by reshaping the vertical cuts maintaining slope ratio and undertaking
extensive plantation of Vetiver grass on embankments to arrest erosion and improve slope
stability.

Following the commencement of these works, the representative from your office visited the
site on 31.05.2025 and provided technical guidance to ensure the work aligns with the
approved remediation methodology. As advised during the visit, special emphasis is being
placed on achieving vegetative cover during the monso i grass planting and
sustainable green development.

Regd. Office: DSS - 378, Sector 16-17, Hisar - 125001 (Haryana
Ph.: (01662) 246117, 250361 Fax: (01662) 248885
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We are enclosing herewith the summary of current progress, including Gata-wise
pﬁ'otogra'phic documentation, for your kind consideration and as a token of work initiation in
line with the approved remediation plan. We assure you that the remaining work will be
completed within the stipulated timeline, and a final compliance report shall be submitted
after completion.

We request you to kindly take note of the progress and accord further instructions, if any. This
is for your information, record and further necessary action.
Thanking you and assuring best of our services at all times.

With regards
For Gawar Construction Limited

Copy to:

1. The Chief Environmental Officer, Circle-2, UPPCB, Lucknow
2. The Mining Officer, Orai, Jalaun.

3. Gawar Construction Limited, H.O., Gurugram, Haryana

Regd. Office: DSS - 378, Sector 16-17, Hisar - 125001 (Haryana)
Ph.: (01662) 246117, 250361 Fax: (01662) 248885
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2221 Annexure-1
Lo Notice No.-1932/Khanij-M.M.C.-30, Gata Sankhya-181, Village-Kapasi

Jalaun, Uttar Pradesh, India
¥, Bundelkhand Expy, Uttar Pradesh 285001, India,
& Jalaun, Uttar Pradesh 285001, India
¥ Lat 25.959579° Long 79.336788°
08/06/2025 10:41 AM GMT +05:30

& Bundelkhand Expy, Uttar Pradesh 285001, India,
& Jalaun, Uttar Pradesh 285001, India

Lat 25.959583° Long 79.336808°

08/06/2025 10:41 AM GMT +05:30
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Jalaun, Uttar Pradesh, India

Bundelkhand Expy, Uttar Pradesh 285001, India,
Jalaun, Uttar Pradesh 285001, India

Lat 25.959579° Long 79.336775°

08/06/2025 10:41 AM GMT +05:30

Jalaun, Uttar Pradesh, India

§ Bundelkhand Expy, Uttar Pradesh 285001, India,
Jalaun, Uttar Pradesh 285001, India
Lat 25.959587° Long 79.336816°

08/06/2025 10:41 AM GMT +05:30
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& Jalaun, Uttar Pradesh, India
§ Bundelkhand Expy, Uttar Pradesh 285001, India,

Jalaun, Uttar Pradesh 285001, India
& Lat 25.959619° Long 79.336749°

08/06/2025 10:41 AM GMT +05:30
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Jalaun, Uttar Pradesh, India
Bundelkhand Expy, Uttar Pradesh 285001, India
Jalaun, Uttar Pradesh 285001, India

Lat 25.959653° Long 79.336572°

71 08/06/2025 10:40 AM GMT +05:30

prosr 3R N A U ST AR P T TN STV TR

!




Annexure-1

Pradesh, India

= Jalaun, Uttar Pradesh 285001, India
o Fai, Zf' Lat 25.959652° Long 79.336569°
Google S 08/06/2025 10:40 AM GMT +05:30
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Jalau radesh, India
Bundelkhand Expy, Uttar Pradesh 285001, India,
Jalaun, Uttar Pradesh 285001, India
’ "._"‘_"."- -  Lat 25.959658° Long 79.236571°
5 Google ' 08/06/2025 10:40 AM GMT +05:30
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Notice No.-1932/Khanij-M.M.C.-30, Gata Sankhya-191/2, Village-Kapasi

Kapasi, Uttar Pradesh, India
X84r+fr6, Kapasi, Uttar Pradesh 285001, India
Lat 25.956462° Long 79.341786°

12/06/2025 08:30 AM GMT +05:30

sl T WL houew N
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‘-:;’S?‘j;m GPS Map c.:-mr:i

Kapasi, Uttar Pradesh, India
X8Aar+fr6, Kapasi, Uttar Pradesh 285001, India
Lat 25.956871° Long 79.341933"°

12/06/2025 08:31 AM GMT +05:30
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® Notice No.-1933/Khanij-M.M.C.-30, Gata Sankhya-29, Village-Girthan

Lat 25.925135° Long 79.315736°
08/06/2025 09:35 AM GMT +05:30
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Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

Lat 25.924588° Long 79.315525°

08/06/2025 09:33 AM GMT +05:30

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

Lat 25.924588° Long 79.315525°

08/06/2025 09:33 AM GMT +05:30

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

Lat 25.924588° Long 79.315526°

08/06/2025 09:33 AM GMT +0




2228 Annexure-2

Notice No.-1933/Khanij-M.M.C.-30, Gata Sankhvya-138, Village-Girthan

¥ 1

Sherandazpur, Uttar Pradesh, India
/v Joining Ln, Sherandazpur, Uttar Pradesh 285001,

5.926658° Long 79.31914°
025 09:41 AM GMT +05:30

.

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

Lat 25.926658° Long 79.31914°

08/06/2025 09:41 AM GMT +05:30
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Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

8° Long 79.319139°

09:42 AM GMT +05:30
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Sherandazpur, Uttar Pradesh, India

Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

Lat 25.926658° Long 79.319139°

08/06/2025 09:42 AM GMT +05:30

-_,q _sﬁm GPS Map Camera
Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India
Lat 25.926704° Long 79.31904°"
O0B/O6/2025 09:42 AM GMT +05:30
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Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

Lat 25 926526° Long 79.219191°
O08/06/2025 09:43 AM GMT +05:30
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Sherandazpur, Uttar Prades
Hwy Joining Ln, Sherandazpur, Uttar Prades
India

Lat 25.9266° Long 79.319212°

08/06/2025 09:44 AM GMT +05:30
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Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
ES India
/4 Sa! Lat 25.926654° Long 79.319129°
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SN 08/06/2025 09:41 AM GMT +05:3
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Sherandazpur Uttar Pradesh, India ~
Hwy Joining Ln, Sherandazpur, Uttar Pradesh '?8500'1,

India
Lat 25.926658° Long 79.219142°
' 08/06/2 09:41 AM GMT +05:2
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Jalaun Uttar Pradesh, India

"‘f’ , Uttar Pradesh 285007, India, Jaiaun Uttar Pradesh
285001, India
Lat 25. 9316; 3° Long 79.324876°
08/06’4023 10:08 AM GMT +05:30
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Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, India

Lat 25.931671° Long 79.324876°

08/06/2025 10:08 AM GMT +05:30
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Jalaun, Uttar Pradesh, India
, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh {:
2 001, India &
Lat 25.93167° Long 79.324876°
082/06/2025 10: AR MT +05:30
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Jalaun, Uttar Pradesh, India

. Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, India

Lat 26.931673° Long 79.324876°

08/06/2025 10:08 AM GMT +05:30
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£ GPs Map Camera

Jalaun, Uttar Pradesh, India
Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh &
85001, India

Lat 25.931602° Long 79.324835°

08/06/2025 10:07 AM GMT +05:
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s Notice No.-1933/Khanij-M.M.C.-30, Gata Sankhya-165, Village-Girthan

‘ # g ok ‘ FE m GPS Map Camera f.

Ml Jalaun, Uttar Pradesh India
' ﬁ , Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
“¥ 285001, India
! Lat 25.928911° Long 79.329297°
08/06/2025 09:57 AM GMT +05:30
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Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, India

Lat 25.928838° Long 79.329206°

08;‘06,’2025 09:58 AM GMT +05:30
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Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, India

Lat 25.928806° Long 79.329142°

08/06/2025 09:58 AM GMT +05:30

' Google’mxi
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Jalaun Uttar Pradesh India )

, Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh be

5 B 285001, India (8
/' B Lat 25.928586° Long 79.329045° i

08106/2025 09:59 AM GMT +05:30
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¥ | Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh

f‘///ﬁ Jalaun, Uttar Pradesh, India

£ Lat 25.928838° Long 79.329206°
F 08/06/2025 09:58 AM GMT +05:30
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GPS Map Camera

Jalaun, Uttar Pradesh, India

, Uttar Pradesh 285007, India, Jalaun, Uttar Pradesh
' 285001, India
= |at 25.928806° Long 79.329142°
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_ Jalaun Uttar Pradesh India
é y , Uttar Prac_)e:-,h 285001, India, Jalaun, Uttar Pradesh
74 285001, India
ﬁ Lat 25.928667° Long 79.329064°
s Ou/()b/207 09:58 AM GMT +05:3230

Jalaun, Uttar Pradesh, India
Uttar Pradesh 285001, India, Jalaun, Uttar Pradesh
285001, India

Lat 25.928586° Long 79.329045°
08{06/2025 09:59 AM GMT +05:30
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Notice No.-1935/Khanij-M.M.C.-30, Gata Sankhvya-33, Village-Girthan

A~
B ors Map Camera

oy

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001, India
Lat 25.921976° Long 79.317587°

08/06/2025 09:29 AM GMT +05:30

Sherandazpur, Uttar Pradesh, India

Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001, India
Lat 25.921976° Long 79.31759°
08/06/2025 09:29 AM GMT +05:30

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001, India
Lat 25.92198° Long 79.317584°

08/06/2025 09:29 AM GMT +05:30
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®™ Notice No.-1935/Khanij-M.M.C.-30, Gata Sankhya-103, Village-Girthan




Annexure-3

2240




Annexure-3




2242 Annexure-3




2243 Annexure-3




2244 | Annexure-3




2245 Annexure-4

Notice No.-1939/Khanij-M.M.C.-30, Gata Sankhya-295, Village- Kapasi

01, Inrlm

335743°

| Kapasi, Uttar Pradesh, India
Kapasi, Uttar Pradesh 285001, mdla
Lat 25 94‘2716“ Long 79.33574°
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 Kapasi, Uttar Pradesh, India

. Kapasi, Uttar Pradesh 285001, India
% Lat 25.942653° Long 79.335703°
08/06/2025 10:33 AM GMT +05:30
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Kapasi, Uttar Pradesh, India
¥ Kapasi, Uttar Pradesh 285001, India
" Lat 25.94263° Long 79.3357°
§ 08/06/2025 10:33 AM GMT +05:30
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& Kapasi, Uttar Pradesh 285001, India
S Lat 25.942659° Long 79.335694°
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¥ Kapasi, Uttar Pradesh, India
ol - Kapasi, Uttar Pradesh 285001, Indla
\»q Lat 25.942587° Long 79.335692°
S 08{06/2025 10:33 AM GMT +05:30




2249 Annexure-S

Notice No.-1940/Khanij-M.M.C.-30, Gata Sankhva-321, Village- Kapasi

Suchena, Uttar Pradesh, India
W8gm+9j5, Suchena, Uttar Pradesh 285001, India
Lat 25.939993° Long 79.332599°

08/06/2025 10:22 AM GMT +05:30

7% ﬁ GPS Map Camera |

- Suchena, Uttar Pradesh, India
= W8gm+9j5, Suchena, Uttar Pradesh 285001, India
& Lat 25.93996° Long 79.332572°

# 08/06/2025 10:22 AM GMT +05:30
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Suchena, Uttar Pradesh, India
W8qm+915 Suchena Uttar Pradesh 285001 India
¥ Lat 25.939956° Long 79.332568°

B 08/06/2025 10:23 AM GMT +05:30

“8 Suchena, Uttar Pradesh, India
| W8qm+9j5, Suchena, Uttar Pradesh 285001, India
Lat 25.939956° Long 79.332568°
08/06/2025 10:23 AM GMT +05:30
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® Suchena, Uttar Pradesh, India
W8agm+9j5, Suchena, Uttar Pradesh 285001, India
FLat 25;939965% Long 79.332562°
1 08/06/2025 10:23 AM GMT +05:30
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Suchena, Uttar Pradesh, India
wagm+9j5, Suchena, Uttar Pradesh 285001, India
Lat 25.939944° l_..Dhg'; 79.332613°

08/06/2025 10:22 AM GMT +05:30
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& Notice No.-1944/Khanij-M.M.C.-30, Gata Sankhya-157, Village- Girthan

GPS Map Camera

* Nunsal, Uttar Pradesh, India
Nunsai, Uttar Pradesh 285001, India, Nunsai, Uttar
Pradesh 285001, India

/¥ Lat 25.929252° Long 79.327647°
.= 08/06/2025 10:02 AM GMT +05:30

3

Lat 25.929246° Long 79.327677°
08/06/2025 10:02 AM GMT +05:30
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Nunsai, Uttar Pradesh, India

.f Nunsai, Uttar Pradesh 285001, India, Nunsai, Uttar
o Pradesh 285001, India
Lat 25.929249° Long 79.327684°
7% 08/06/2025 10:02 AM GMT +05:30

< Nunsai, Uttar Pradesh, India

2 i e . -
& Nunsai, Uttar Pradesh 285001, India, Nunsai, Uttar

% Pradesh 285001, India
g Lat 25.929323° Long 79.327657°
! 08/06/2025 10:03 AM GMT +05:3
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Nunsai, Uttar Pradesh, India

Nunsai, Uttar Pradesh 285001, India, Nunsai, Uttar
Pradpsh 28 mm lndia

Nunsal, Uttar Pradesh, India
Nunsai, Uttar Pradesh 285001, India, Nunsai, Uttar
Pradesh 285001, India

Lat 25.929362° Long 79.327555°

08;06;”’025 10:03 AM GMT +05:30
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= Nunsai, Uttar Pradesh, India
Nunsai, Uttar Pradesh 285001, India, Nunsai, Uttar
Pradesh 285001, India
Lat 25 23401° Long 79.32
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& Notice No.-1945/Khanij-M.M.C.-30, Gata Sankhya-25, Village- Girthan

N i A Bicin fhi _f'-:&.. et w GPS Map Camera

Sherandazpur, Uttar Pradesh, India

pur, Uttar Pradesh 285001,

° Long 79.31904°
):42 AM GMT +05:5
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Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

26° Long 79.319191°
09:423 AM GMT +05:30




2258 Annexure-7

Sherandazpur Uttar Pradesh India

Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
8 India

Lat 25.926629° Long 79.319236°

08/06/2025 09:44 AM GMT +05:30

“;-,Sherandazpur Uttar Pradesh, India

JA Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001
& j} India

08/06/2025 09:45 AM GMT +05:30
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¥ GPS Map Camera

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285007,
India

Lat 25.926624° Long 79.319476°

08/06/2025 09:45 AM GMT +05:30

Sherandazpur, Uttar Pradesh, India
Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,
India

Lat 25.926624° Long 79.319482°

08/06/2025 09:45 AM GMT +05:3
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Sherandazpur, Uttar Pradesh, India §

Hwy Joining Ln, Sherandazpur, Uttar Pradesh 285001,

) @ Lat 25.926506° Long 79.319989°
o 08/06/2025 09:47 AM GMT +05:30
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GPS Map Camera

Sherandazpur, Uttar Pradesh, India

ry Joining Ln, Sherandazpur, Uttar Pradesh 001,

® Long /¢







